




Guru Tegh Bahadur – Hind Di Chadar: The Radiant Torch of Religious Freedom
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Bhiwandi, 
Bhagwandas Vishwakarma:

In Indian history, there are a few 
who valued principles above their 
own lives. Guru Tegh Bahadur is one 
such luminous name. He earned 
the title “Hind Di Chadar,” meaning 
the Shield of India, because of his 
unparalleled sacrifice. This sacrifice 
was not for a single religion, but for 
the protection of freedom of faith for 
all humanity.

Guru Tegh Bahadur was born 
on April 1, 1621, in Amritsar. His 
childhood name was Tyag Mal. His 
father, Guru Hargobind, was the 
sixth Sikh Guru, who introduced the 
concept of Miri-Piri—the balance 
between temporal and spiritual 
authority. These values deeply 
influenced young Tyag Mal. From an 
early age, he excelled in meditation, 
spiritual reflection, and martial arts. 
Because of the extraordinary 
bravery he displayed in battle, he 
was given the name “Tegh 
Bahadur,” which means “Brave 
Wielder of the Sword.”

In 1664, after the passing of 
Guru Har Krishan, he became the 
ninth Guru of the Sikhs. After 
assuming Guruship, he traveled 
extensively across Punjab, Bihar, 
Bengal, and Assam. His mission 
was not merely religious preaching 
but also the eradication of social 
injustice, superstition, and fear. He 
encouraged people to live honest 
lives rooted in hard work, selfless 
service, and devotion to God. His 
spiritual compositions, rich in 
themes of detachment, the 
transient nature of worldly life, and 
unwavering faith in the Divine, are 
included in the sacred scripture 
Guru Granth Sahib.

During the 17th century, India 
was under the rule of the Mughal 
emperor Aurangzeb. In certain 
regions, forced religious conversions 
were taking place, particularly 

against Kashmiri Pandits. In their 
desperate search for protection, 
they approached Guru Tegh 
Bahadur. In this critical moment, 
the Guru displayed immense 
courage and moral clarity. He 
declared that if he accepted 
conversion, many would follow, but 
if he stood firm, countless others 
would find the strength to preserve 
their faith.

His stand was not merely 
religious—it was a powerful defense 
of human rights. He upheld freedom 
of religion as a fundamental human 
value. He firmly opposed coercion in 
matters of faith and was willing to 
sacrifice his life for this noble cause.

In 1675, he was arrested and 
taken to Delhi, where he was 
subjected to severe torture. His 
companions were brutally executed 
before him, yet he remained 
steadfast in his principles. Finally, 
on November 11, 1675, he was 
beheaded in Delhi. His martyrdom 
shook the conscience of the nation. 
At the site of his execution now 
s t a n d s 
Gurdwara 
Sis Ganj 
Sahib, a 
s a c r e d 
m e m o r i a l 
that bears 
witness to 
his immortal 
sacrifice.

G u r u 
T e g h 
Bahadur’s 
martyrdom 
is a unique 

example in Indian history. He did not 
sacrifice his life for his own religion 
alone, but for the protection of 
others’ faith. That is why he is 
honored as “Hind Di Chadar.” Just 
as a protective cloth shields a 
person from harm, he shielded the 
spiritual freedom of an entire 
nation.

After his martyrdom, his son 
Guru Gobind Singh assumed 
leadership of the Sikh community 
and later founded the Khalsa Panth, 
giving a new direction to the struggle 
against injustice. At the foundation 
of these historic developments lay 
the sacrifice and ideals of Guru 
Tegh Bahadur.

In today’s world, where tensions 
often arise over religion, caste, and 
language, his life teaches us 
tolerance, mutual respect, and the 

true spirit of humanity. He 
demonstrated that authentic 
spiritual leadership means standing 
up for the freedom and dignity of 
others.

“Hind Di Chadar” is not merely 
a title—it is an eternal symbol of 
courage, religious freedom, and 
selfless sacrifice. The life and 
martyrdom of Guru Tegh Bahadur 
will forever remain a shining 

example of the noble values 
embedded in Indian civilization.
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

FINDEAL INVESTMENT PRIVATE LIMITED OPERATING IN BUSINESS OF
FINANCIAL INTERMEDIATION AND INVESTMENT ACTIVITIES AT FLAT NO. 1201, BLISS- B,

UNICORN’S GLOBAL ARENA, TIVARI VILLAGE, NAIGAON (EAST), THANE,
MAHARASHTRA, INDIA, 401208

(Under sub-regulation (1) of Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. Name of the corporate debtor along with FINDEAL INVESTMENT PRIVATE LIMITED

PAN & CIN/ LLP No. (Under CIRP)
CIN: U67120MH1995PTC088263
PAN: AAACF0945J

2. Address of the registered office Flat No. 1201, Bliss- B, Unicorn’s Global Arena,
Tivari Village, Naigaon (East), Thane,
Maharashtra, India, 401208.

3. URL of website NIL
4. Details of place where majority of fixed Presently, there are no fixed assets available in

assets are located the company as per the last available Audited
Financial Statements for FY 2024-2025.

5. Installed capacity of main products/ services Not Applicable
[As there are no fixed assets/manufacturing
facilities available in the company]

6. Quantity and value of main products/ services Nil (as per the last available audited financial
sold in last financial year Statements for FY 2024-25)

7. Number of employees/ workmen NIL
8. Further details including last available All the details are available at the office of the

financial statements (with schedules) of Resolution Professional and can be sought by
two years, lists of creditors are available at: sending mail at  cirpfindeal@gmail.com.

9. Eligibility for resolution applicants under Can be obtained by emailing at:
section 25(2)(h) of the Code is available cirpfindeal@gmail.com
at URL:

10. Last date for receipt of expression of interest 21st March, 2026
11. Date of issue of provisional list of 31st March, 2026

prospective resolution applicants
12. Last date for submission of objections to 05th April, 2026

provisional list
13. Date of issue of final list of prospective 15th April , 2026

resolution applicants
14. Date of issue of information memorandum, 20th April, 2026

evaluation matrix and request for resolution
plans to prospective resolution applicants

15. Last date for submission of resolution plans 20th May, 2026
16. Process email id to submit Expression of cirpfindeal@gmail.com

Interest
17. Details of the corporate debtor’s registration Not Available

status as MSME.

Date: - 24th February, 2026
Place: - Ahmedabad

_________________
Resolution Professional  
Findeal Investments Private Limited 
(Company undergoing Corporate Insolvency Resolution Process) 
Email: cirpfindeal@gmail.com
IP Registration No.: IBBI/IPA-001/IP-00251/2017-2018/10480 
AFA Number:  AA1/10480/02/300626/108340/  
AFA valid upto 30/06/2026

BEFORE THE STATE CONSUMER DISPUTES REDRESSAL COMMISSION
FOR MAHARASTRA AT MUMBAI

Old Secretariats Building, Extension Building. Ground Floor.
Opp. Jahangir Arts Gallary, M. G. Road, Kalaghoda, Mumbai - 400 032

1) Mr. Satish Dashrath Choutankar
 R/at:- Bhagirathi -8,2nd Floor,
Afghn Church, Colaba, Mumbai-5.
            Versus
2) M/S. Perfect Builders
Registered Office at:- H-3, Plot No. 14, 
Swaen Rekha, Lokgram Kalyan (East),
Represent Mr.Laxman Kashinath Gujar

Public Notice 

TAKE NOTICE THAT the Appellant above named has / have filed Execution 
Application No. 47/2025, before. State Consumer Disputes Redressal Commission 
for Maharashtra at Mumbai
WHEREAS the Execution Application above mentioned was listed before the 
Commission for the hearing/submission but as it is not possible to serve the notice 
by regular service. to Accused /Respondents, hence the Hon'ble Commission 
ordered the service by substituted service i.c. Public Notice by paper publication.
Notice is hereby given to Accused /Respondent, that if you wish to contest the 
Execution Application you are required to remain present on 06/04/2026, at 10.30 
a.m. in person or by pleader duly instructed and produce the documents in your 
defence on which you desire to rely on
TAKE FURTHER NOTICE THAT in default of your appearance on the date and 
time above mentioned the Execution Application will be proceeded for 
determination in your absence and no further Notice in relation thereto shall be 
given

TH 
Given in my hand on this , Mumbai Day of  20 feb. 2026

Registrar (Legal)
State Consumer Disputes Redressal Commission

Maharashtra Mumbai
Seal

EXECUTION APPLICATION NO. SC/27/EA/47/2025
IN SC/27/CC/16/59

Mr. Satish Dashrath Choutankar V/S  M/S. Perfect Builders

BEFORE THE STATE CONSUMER DISPUTES REDRESSAL COMMISSION
FOR MAHARASTRA AT MUMBAI

Old Secretariats Building, Extension Building. Ground Floor,
Opp. Jahangir Arts Gallary, M. G. Road, Kalaghoda, Mumbai - 400 032.

1) Mr. Kishor Dhanu Gore
R/at :- 4/22, Simantini Gupat Road, Gavdevi, Dombivali (West),
Email- Kishorgore1965@gmail.com
                    Versus
1) M/S. Perfect Builders
Registered Office at :- H-3, Plot No. 14, Swaen Rekha,
Lokgram Kalyan (East),
Represent Mr.Laxman Kashinath Gujar

TAKE NOTICE THAT the Appellant above named has / have filed Execution 
Application No. 44/2025, before. State Consumer Disputes Redressal Commission 
for Maharashtra at Mumbai
WHEREAS the Execution Application above mentioned was listed before the 
Commission for the hearing/submission but as it is not possible to serve the notice 
by regular service to Accused /Respondents. hence the Hon'ble Commission 
ordered the service by substituted service ce Public Notice by paper publication.
Notice is hereby given to Accused /Respondent, that if you wish to contest the 
Execution Application you are required to remain present on 06/04/2026, at 10.30 
a.m. in person or by pleader duly instructed and produce the documents in your 
defence on which you desire to rely on
TAKE FURTHER NOTICE THAT in default of your appearance on the date and 
time above mentioned the Execution Application will be proceeded for 
determination in your absence and no further Notice in relation thereto shall be 
given  

TH 
Given in my hand on this , Mumbai Day of  20 feb. 2026

Registrar (Legal)
State Consumer Disputes Redressal Commission

Maharashtra Mumbai
Seal

EXECUTION APPLICATION NO. SC/27/EA/44/2025
IN SC/27/CC/16/60

Mr. Kishor Dhanu Gore V/S  M/S. Perfect Builders

Public Notice 
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TAKE NOTICE that the original allottee Mr. Yusufbhai Hussainbhai 
Lokhandwala had allotted the Core House No.A-22, admeasuring 25 sq.mts. 
built-up area at Gorai (1) Tapasya CHS Ltd., Plot No.28, RSC-22, Gorai-1, 
Borivali (West), Mumbai – 400 091, vide Allotment letter and also as per 
Indenture of Lease dated 05.10.1989 between Mhada & Society, duly registered 
bearing document No.P-10042/89 dated 06.10.1989 and later on the said society 
issued Five (5) fully paid-up shares of Rs.50/- each bearing Distinctive No.106 to 
110, Shares Certificate No.2 dated 10.02.1994 and thereafter by an agreement 
dated 16.11.1994 Mr. Yusufbhai Hussainbhai Lokhandwala had sold to Mr. 
Baliram Totaram Patil & Mrs. Indumati Baliram Patil, and later under 
Amnesty Cheme-2019 vide case No.COB/AY/4202/2019 dated 30.09.2019 and 
further by an Agreement dated 25.01.1998 Mr. Baliram Totaram Patil & Mrs. 
Indumati Baliram Patil had sold to Mr. Sunil Bahiru Kute and later under 
Amnesty Cheme-2019 vide case No.COB/AY/4203/2019 dated 30.09.2019 and 
got Mhada transfer in his favour vide Mhada letter No.E.M/W/M.M./3639/19 
dated 26.11.2019  and thereafter the said Society had accepted the membership 
and endorsed in his name on the aforesaid Share Certificate and during the course 
of time my client Mr. Sunil Bahiru Kute had lost/misplaced the aforesaid original 
Allotment letter issued by the MHADA in the name of original allottee Mr. 
Yusufbhai Hussainbhai Lokhandwala, for which a lost/misplaced online 
complaint had been lodged at Borivali Police Station, Borivali (West), Mumbai – 
400067, Mumbai City, bearing Complaint No.26500-2026 dated 22.02.2026, 
accordingly my client is the absolute and lawful sole owner of the said core house 
intend to sell the said premises to any prospective buyer/s 
ANY PERSON or PERSONS having any claim or claims against or in respect of 
the aforesaid core house and/or in respect of lost/misplaced of original allotment 
letter and any other related documents and/or premises or any part thereof by way 
of any right, title or interest, mortgage, encumbrance, lease, lien, charge or 
otherwise howsoever are hereby requested to make the same known in writing 
with documentary proof to Mr. ANUJ VINOD MORE, Advocate, Bombay High 
Court, having office in the name of MOR ASSOCIATES, at 85/D-4, Gorai (1) 
Vishram CHS Ltd., RSC-1, Gorai-1, Borivali (West), Mumbai - 400091, within a 
period of 14 days from the date hereof otherwise such claim or claims, if any, will 
be considered as waived and abandoned unconditionally and irrevocably.

PUBLIC NOTICE 

ANUJ VINOD MORE
 Advocate, Bombay High Court

thAt Mumbai dated this 24  day of February, 2026. 

It is hereby given to the Public Notice that 
the  original SHARE CERTIFICATE 
SERAIL NO 35, HOLDING FIVE 
NUMBER OF SHARE, FROM 171 TO 
175  OF RIZVI BAUG CO-OP HSG 
SOCIETY LTD REGD NO TNA/ (TNA) 
/HSG / (TC)/6401/93/94, ON NAME OF  
MR HATIM HAIDERALI GHADIYALI 
& MRS BATUL HATIM GHADIYALI 
i s s u e d ,   i n  r e s p e c t  o f  S H A R E 
CERTIFICATE has been lost/misplaced.
Therefore any person’s having any claim 
in respect of the above referred SHARE 
CERTIFCATE or part thereof by way of 
sale, exchange, mortgage, charge, gift, , 
transfer of title or beneficial interest 
under any trust right of prescription or 
pre-emption or under any Agreement or 
other disposition or under any decree, 
order or Award otherwise claiming, 
howsoever are hereby requested to make 
the same know in writing together with 
supporting documents to the undersigned 
MR HATIM HAIDERALI GHADIYALI 
& MRS BATUL HATIM GHADIYALI 
(Mob 9326338158) Present Owner, 
within a period of 15 days (both days 
inclusive) of the publication hereof 
failing which the claim of such person’s 
will deemed to have been waived and /or 
abandoned. 
                     SCHEDULE
All that piece and parcel of Residential 
premises FLAT NO. 405, 4TH FLOOR, 
A WING, RIZVI BAUG CHS, OPP 
RAILWAY STATION, MUMBAI PUNE 
ROAD, MUMBRA THANE 400612, 
SURVEY NO. 10-A/139/140, HISSA 
NO. 8, within the limits of Thane 
M u n i c i p a l  C o r p o r a t i o n ,  i n  t h e 
Registration District and Sub-District 
Thane

PUBLIC NOTICE 
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